Conviction of &
s Member

Regulations, 1888, laid on the
table on the 1ith September 1988,
namaely: -

omit item No. (8).”

The motion was negatived.

Shri Harish Chandra Mathur: Motion
No. 4 regarding item No, (12) may be
put,

BEr. Speaker: It is a general one re-
lating to the agreement between Gov-
ernment and the Public Service Com-
mission. The hon. Minister has said
be will examine and if it i3 constitu-
tional, he would have it; otherwise he
would not. In view of this, I do not
think the hon. Member will press it.

Shri Harish Chandra Mathar: My
mind is quite clear about 1it,

Mr. Speaker: I take it that the other
motions are not being pressed.

The wmotions were, by leave,
withdrawn

Mr, Speaker: One motion has been
carried. I need not put the original
rules, because these are not amend-
meants, but they are treated as reso-
jutions.

The House will now proceed with
the next item on the agenda.

14.56 hrs.

CONVICTION OF A MEMBER

Mr, Speaker: I have to inform the
House that I have received the fol-
lowing communication dated the 15th
November, 1958, from the Judicial
Magistrate, First Class, Belgaum
City:—

“I have the honour to inform
you that Shri Baslasaheb Patil,
Member, Lok Sabhs, was arrested
by the Police Sub-Inspector, Bel-
gaum eity, on the 3rd November,
1988, at 17.00 hrs at Belgaum
for offences undér secticus
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135(ili) and 149 of the Bombay
Police Act, 1981, for contravention
of the orders issued by the Dist-
riot Magistrate, Belgaum, under
section 37(3) of the said Act and
was convicted by me for the said
charge and sentenced to undergo
one month’s rigorous imprisonment
and to pay a fine of Rs. 100, in
detault to suffer rigorous impri-
sonment for 15 days under sec-
tion 149 of the Bombay Police
Act. He was also held guilty under
section 135(iii) of the Bombay
Police Act and was sentenced
to pay a fine of Rs. 50/-, in default
to suffer simple imprisonment for
15 days. The conviction was
accorded on the 8th November,

1958 and the prisoner was
forwarded in custody to the
Central Prison, Belgaum for

undergoing his sentence He was
given Class 1."

Shri Braj Raj Singh (Firozabad):
When was the conviction made?

Mr. Speaker: Conviction was made
on the 8th November. Parliament
was not in session then. The House
met only yesterday and today it has
been brought up.

14.58 hrs,

DISCUSSION RE: INSECURITY OF
LIFE IN RAILWAY TRAVEL—contd.

Mr. Speaker: The House will now
resume further discussion on the
insecurity of and danger to life and
property in Railway travel and pro-
tection of Railway staff against Police
and other officials who
wviolate Railway rules raised by
Pandit Dwarka Nath Tiwari on the
27th September, 1858. Pandit D. N.
Tiwari may continue his speech.

Shri Braj Raj Singh What is the
time allotted?

Mr. Speaker: Two hours,
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Rallway Trawel
4w wro Wre frtrdt (Refear) ¢ 15 hav.
s AR, $ et & 2k F ft, o ¥ uN ® WA e wec
whfagy s wdd W dear gt < oY araTiY w7 W gATerT ¥ W Y
& &' T v ¥ F OF WY T N
@Wt \ H’Fﬁ?’ﬁﬁﬁﬂmﬁ “Track Tempered for looting
mtﬁ;mimmwmt Samastipur, September 18.
MRAFAN 1w TR § 7 fagr Q1 The Government railway police,
m‘ . FaTET AT E who conducted investigation into
!meﬂ.. b E,' the cause of the accident of the
T WHT WY q=AE qgy T gl o, ill-fated 2 Down Mail train, has
AT Qv F I #Y dear aga come to the conclusion, it is
ofir ‘:: Tt 0y % reliably understood, that the track
* ! was tampered with for derailing
and looting the properties.”
14:59 hrs, <
WE aig A ¥ gx N qzAT
[MR. DEPUTY-SPEAKER in the Chair) fag :
A qH T & IALH qA g FIAN "A";‘ge':::r:“r‘:;e:‘m
& wf fF J9x Mew, e, § O
ﬁf e I § R o At & qrar Katihar, September 16.
7T ) AW X AN ¥ ARG N A Q@ A, Armed men entered a compart-
ment of a running mail train
A g7 F A foar war W7 T T between Katihar and Bihpur
L T | stations on the Xatihar-Barauni
section of the North Eastern Rail-
ey m-fa'(ga way on Friday night and forced
R wa g passengers to surrender whatever
AT g7 IHR T— cash or valuables they were

carrying on the point of dagger.”
“A sensational dacoity in the

running Oudh-Tirhut Mail was wq ® 7 s 7 gfeqq da7 w1
committed on Friday last in the - ..
night between Katihar Rly. ¥ F4T ¥ $T YA RE -
Station and Thana Bihpur when
dacoits armed with daggers forced “Odds & Ends
a psassenger to surrender all his
belongings including cash and Train robberies in North Bihar
later walked out of the train when are on the increagse, They are
it steamed in Thana Bihpur.” inconveniencing the public great-
ly. There are reports that
a1 €Y A0, § A% Y $TF gEnA robberies are committed with
3 3@# T W Q2 impunity. But we note that
¥ AR e robbers have a sense of humour.
a7 Jrg A ¥ | 9w Fro WTTo dro ¥Y The PTI reports that train robbers
i 5T IER recently relieved the officer-in-
v an § ‘ﬂﬂ’:’lﬂ‘é,a\t charge of the Katihar police
Y W & eI ﬁ" o ‘ﬁ'o station of his 5uit.¢‘”. mum
WY WA | TX aF IT ¥ waT g, about one thousand rupees. The
nww € AT F 1 798 T public are not disposed to shad

R - - tears for the loss of the police
1< faorax # (feqa Fa7 § famarer officer . .. ."



by + Discusrion ve: -

OF w1 AT W NI §—

“Students attack train:

Two rallway employees hurt.
Gorakhpur, October 19.

A railway officer and a dinning
car bearer were injured when a
<rowd of nearly one thousand
students attacked the One Up
Lucknow-bound train thie
morning and pelted stones and
brickbats at Bhantapar Rani
station on the Sawan-Gorskhpur
section of the N. E Railway,
aceording to a message received at
the headguarters of the M. B
Railway here.”

q ¥ ¥TAE QT 0 Eo A M 1 AW
Q% G WTAT FT FATAOC GAd—

‘“Train accident at Bihpur

Katihar, Oct. 18.

The brake van of a XKatihar-
boun goods train on Katihar
Barauni section of the North
Pastern Railway capsized and two
other wagons derailed in the
small hourg of Wednesday night
«at Thana Bihpur railway station,
46 miles from here, when an
engine engaged in marshalling
operations knocked the rear of the
brake van by accident, accor-
ding to a report received here”

wa g 7 T el Dy o ary §
Tx. Aarary Aeq-—

“Thefts from N.ER. on
increase.

Samastipur, November 2.

Thefts and pilferage of goods in
transit in the N, E. Railway seem
40 have greatly increased and the
R P.F appears to be of no
utility in checking or detecting
the fast increasing menace. In
Samastipur Sub-division alone
clsims for damages to the tune of
more than Rs, 2 lakhs bave been

MW1(AD) LSD—6.
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flled against the railways during
the Iast 6 months of which & clatm
of about Rs. 60,000 has been made
by one company alone.”

T GRTAI § wavay gy @ fe =R
qfera & & Fr A F i A g

“Four railway policemen held:
Theft charge

The railway police has arrested
four members of the Railway
Protection Force, including one
Sub-Inspector, Ajit Kumar, on a
charge of stealing goods from
run trains.*”

This is on the North Eastern Railway.

TE W1 HTAT FT FHTAIT 5/ WHTT
A

“Passengers Stone train—75 hurt
Faizabad, September 22.

Seventyfive persons were
injured, six of them  seriously,
when the Mughalsarai Lucknow
passenger train yesterday was
stopped by some passengers a few
miles ahead of Bilharghat station
and stones were thrown at squads
of special ticket-checking staff and
the train. Five ticket collectors
and one policeman, who received
severe injuries, were admitted to
the district hospital at Faizabad.™

Mr, Deputy Speaker: Does he
propose to read all the cases?

Pandit D. N. Tiwary: Only a few
cases.

The Minister of Railways (Shri
Jagjivan Ram): Are all these cases
covered by the motion?

Pandit D. N, Tiwary: These are
some of the cases. What I wanted to
show is that the incidents like thefts,
robberies and insecurity to safe travel
by passengers are increasing. ‘That
I wanted to impress upon the House
and the rsilway authorites.
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fewer ag & fiv o g8 A W
W | gaver quy arye #, @ A
¥ wgr arar § 5 gy ammen W1 U
wrT s, Wk @ ¥ fag L2z e
wiimgiwstfema ¥ =d
ot &, 7@t ¥ AT ® AT AN
fis Tad o< fret aTE T AR AT
/fier ¥ ¥ w7 #r avg & qg of wgAv
wg g 5 Wd wed o wwros
dear d, peifr sz myAFz b g F &
oY 7 o qrAeET ¢, 9 A & wne
W A & A 7 &4 6 F A
&7 #rf gEa e T8 & L WY o
fafagas A g e € T oW
o FrETEl #Y aTd feeerd @ )
Ty [T $TH ¢ A w39 AN =Y
ot Iyw w1 ® A AT wigw o
ane Yaw & g fed fafaes,
oft ToraT), (7 AT N AF FA R
W F /Y W ouw wga & fawg §
T %7 I74T 2 U &uT ar fe—

“So far as I am aware, no such
circular has been sent, but all
steps are being taken to see that
offenders are brought to book as
early as possible This is largely
8 question of law and order,
which belongs to the States.”

W @ wwT qagy ¥ FTET W
¥ ¥ fr—

“How is it a question of law and
order in a running train?”

W 9% ffreer grgn & o 2
W s fo—
“Because these daccits pull the

chain and run  into the forest
which is in the territory of the
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State. Cur lmitstiong are there.
This line passey through forests.”

& ok wafafirdan oy fafemine
TET WA At 1 & oy et ag ey
§ & e grfafrgew st @' o
fawr w7 ag @ wifyg s few a3
A € qHTC ¥ eI WY Jwr g ¢
& wrE gwrrer a7 W STy ST
w70 &, &Y IW w1 /W Y 9N 9 4§
ot € fs 39 & wrov 3w ¥ sy
¥ feat Y yram 7 ogl 1 R R
q www W, wEeE W o
arvdfry § 1 Wd wefafrduw o g
wifgy fir I o< wiw 7 g 1 W fedr
Traifer deqr & args) w7 AR
T mFaramRgsR IR qQ
fay amidr, 37 Y facly JaTe € gt
TRl a1 ¥ 7E#T w7 fog @i O o7 aw
T o 7 g ow oF w0 gfe
R ¥ v g e Ten wW
TR & A § w@fag § avy § ww
o A | wT ag simfefer fafyta
w9 e & ddwdz § oy
Iry A A N @ wE I qwd
9 o gEd afaw ¥ wer I&T Ty
Q1 dfFrraar s S wu @
agr & | T T ¥ I IPT T
g

A7 o sy @9z wrn W
u\’cwwﬁrfmmﬁ fndY

TR § I T& ¥ worr &

drZa® 1eu X o wht gl Wi 2w
wfufew & 1y wid gl « tewv ¥ g
¥ ¥ = wid gp¢ v |eiw 9T R
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wid gl 1 tenx W ¢ wEE gt Wi
T qT to 7EF g 1 Twldy

Fud rexa 7 wy gl texv ¥ o gl

texx & v gy, texs § 2w g Wk
tene 7 ve g 1 wéfewt O o wen
w5 7 §, I F¥T oo, Reoo
m\eoo“wel“mn
¢ s fragfafen  wdfmy & N
ey apft o Y &, SEeT ST HTI § o
gwT Ao g frar 2 fe sl § W
o} ATEAT AFA § AR HHT I F
g oraegw § 1 F qra § f s oo
qr¥T &1 9 guiee § ag t9d Gfat
g F A & 1 e gawr TwAT Ug R
fis g® Fq7 #T w39 § 1 § 9w I
fir gurt W fafer grgw @ fafa-
®T W ¥ gEEEE § W ONEN
fafinet wrze & aomasm § faadt
#zn § I e fafmed Y @7 57
[T A A o7 urE wrET & fafawc
I qET XY AW AW & = W
¥ g Y quT 7Y, ITH OF FERY
& Wk o ey e fs 89
T &9 § avdr § 1 1w § =)
3 7 ety & fosq § aoiix & w7
R 1§ AR Jw g qEiET
arg &Y X AT g7 | U AT A&
fix gEaY & N wEHE § 9A @Y T
TE W AT et §, N T wE-
qz& { AN N va@audr @ g
a7 AE) sx 97 =W v wE agwm,
o1 WX g feaw 7 o g3, IR
oA % @ # a5 I TS 97
o w2 ) T |« fowd §, 7 %9 U,
cwwt W€ 7 W€ Few g wfee
Y s | Al oy wifge

it weralew Cw g VTR wATHR |

6w gro Wo vl T fr &Y
Aot o ¥
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Jurew WY - wad o ol I
*g wrr § fe e o o e

frend, T Y wAmaT @ 0

dfen gio a0 frard  TwEm
u W X ¥EE, Wit g9 W
fam

amd qre WA A ont #
YT gaw faudy w5 & ga mieat
% &g T=d & | W7 3T IR Dar
€. feg ag ¥ & Wy qom w T A 2,
w3 9T gufamy o far & av A,
€1 5T 97 Y TE TG W AT
wfaw 1 &3 Tar § o oY S IreMNEwwH
o & aredft A€ & ary Ak §  wehy
F AT T A ad & W e
awr A T & @ A arenr g anfy
€ & oredy & Ay FrpwA &1 A7 Fav
fe fen & o 37 & fome g
g9, gRTY AT faNEY S FE § 457
9T O, W sefx A g g A
@ q df*a ag fared Y W Tl
9 LT 3 & a3 fawem

arE ag § fe o WA NEwH e
w & T § T 228 ¥ 7 9T ud
&, Wza ¥ 3= fagy srar @ A1 Iy
=R afxw dr § ag FF & W= H
gl & 1 3T A g Ady 6§
fs g wfasr QI A ... ...

Y wriler TR WI9ST AAEE
AT NEegA B ¥ Af), Ao Weo
dto 3.8 1

qfEw gro At fawrd : e wWITo
dYo & & Wl 1 ITHY A TTAT AL LA
et s ¥ aqm g oAk
T & 1 & wgm T o 3 i foraely
A gfere Jaw w3, wig 77 o Wik
o & &t W W e 9E W,
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FeqT Agy &7 § 1 q€ mieE * a9 ¥
o1 f 7Y wd F 1 77 mfegy o 2w
saffwr a1 R aman g Tw TE
e agy ady & 1 I A qw F Ry
g€ € Wk gT w97 gfee A i
el §, WA T B A @i
a7 FwdT § 1 Sfew ooy T P
fr fawr f57 ama 9T SqRT WAY 0N
i fa d R da R €,
foe1 frr 37 qr SO ¥ B € W
I qTE FAT ET | A TGT §Y A
o S+ of@are & fag gvet SORT 'Te
1 aifgw, 97 qfcare & Swma &
ITE EATA FATRT = AT Wfgy 1
ax 38 F 3% 7l g3 §, ag wrwd
feéa & € var wear § 1 for F g
7 TN DT § | TR RRAY T X
R @ oA 7 e W
JTE WIAET AT SqTA KT ArfEd |

WA weaTHE w8 wO¥ T
WP WS ST | WO YO
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oY foqr g o fed &Y oY Qo
aft o, v Y wmyE it w3
a dfod & et dmm ¥ s R L
I TAT ¥ fAg Qe € a1 Wi sQ
SIWT ST W9 W wTAT W oY
3 qx AT worr o o Y By W A
Wﬁﬁmﬁmmm
ISTAT |

oft werafrew vw g ST ..y
é’wrmwiaﬁvuwﬁm
# wiaw fasry and ?

dfaw gro Ate fawrdl : ag & A}
FEAT | WA T XY AT PNT § 9N
i ) a1 g fe feafew Jw @
o for-fr dwig o< Fwdw ar galy
¥ 4 e Oef g O Wy
T Iy R} W AR AW
¥ A% @At ¥ o¥ wnw 1 gd wifge
fie are At 9T SgTaT NERTT W TR
T Iign o Qd sfea ag A ) fw
& Ay mfedi F @7 ar 43 &
ITXT RO 2T 7 A7 KT WAV
wfggd fog & A agwry ANor §, W@
& AT § T ag wWH 6 0 4 4 e
o § uT afz i gy guT fear &
g% 9 Wi 97 AEAY §, EW TRE @
aEq € 1 w19 T|T O 6 OF aeTg 9V
X arEd gk & 1 e dTR d aer
geqr £1y T JAW 2 g 39 qF w4
qr .

“In the last two years four such
incidents have accurred at that
very place. May I know what
steps have been taken by Govern-
ment to prevent such incidents?®

a wre wr ¢ fw few ofen &,
wi e e f-fen el F & e
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wouly iy wifigd 1 gt o< gAY |y
St o wifgd 1 g Tl
AR &Y qrey gAY anere WY wgeh
O XAwn g fe e g fesd &
faafy it & wwr § wrg & wff @ el
§rafer Ny gt N Ta N e
W, ol oY o) % Y wfed | wwhg
ey der Tt O oY gET §
o nf fopmiz s Qofr 1+ gefaem
¥ fog s w9 A Tad Ei |/ At
€ fe v Ere ¥ e § ar

A7 aw xamr § e e
or ¥ fardf S Yy ww A v@ ¢
ardr & | A1 § 1 gt T ag e
& f& o wzwrw W% 7 R N7 T D
X R ww A A § ) wa e
‘W w5 e F gfer 2
A 3w § fF arad ww gl
srawe sgre fgwa @ Sv I 2§
sREfmeardIoard §frag
gndfes ar @ §

JUTEqE HE R, W AT W
® s gafaware § @Y arfdl & arer
7 yma % fag g W)X Niwm N
or¢ axfae swaeqr dow aff & X
o sk o g2 39 & Tar ¥ oAy faa
swfadt w1 e v O & fag aff
sy wWife wmied & w g &
Rd fer TR sT e wiwm @A
=&t wff fr 7 o @@ g B T
O vt § Sfer I den g
s IR T @ NI
i o o ft ¥ e ofary @
O § ot i oy Wy wfwc @R 4
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¥ g fawre wT wiife weafedt oo
A R ¥ A9 QI A7 W AR
W A Wi wd § R I FERa-
g% Owa & fag ag agr IEd €Y I
& fs g +fY awg aug o grer v Nl
I T KT B I AN |

& arrar § fe vo faeg § aroey
TRy ww § dfer R F A T
Nt & 2 xafey s ag T
wifgy f ot ww wEw & R A
QAT & gAsT AW AR e
af|a @ 1 g mfaat & 2faw 4w
o av

Shri Tangamani (Madurai): Mr,
Deputy-Speaker, Sir, I rise to support
the previous speaker when he gaid
that it is essential the responsibility
of the Railway Ministry to give pro-
tection to the life and property of the
travellers and glso protection to the
railway staff and also to any of the
allied Centra] Government staff. He
has given many instances of thefts,
many instances of attacks on railway
passengers. 1 remember, during the
last gession, in reply to Starred Ques-
tion No. 1358, on the 18th September,
1958, the hon. Minister was pleased to
state that certain measures have been
taken to prevent these occurrences.
So far as passengers were concerned,
it was stated that five measures had
been taken: passenger trains will be
escorted regularly by railway police;
safety devices will be increased con-
siderably; a special kind of light will
be included in the brake van; guards
and T. Ts. will be asked to pay special
attention to the travellers it they are
ladies; women compartments will be
in the middle of the train. So far as
goods and articles were con
we were told that there will be fre-
quent drives against such thefts an
prosecutiong under section 122 of
Railway Act, that an attempt will

14

that valusble commodities will be



377 Discusyion re:

{Sbri Tangamani}

escorted, that armed police will go to
vulnerable places and that there was
also a certan patent locking of
wagons, ete. It is all very good $0 say
that these measures will be taken.
But, even after the announcement of
this, I am sorry to say that these inci-
dents are on the increase.

I would like to classity them under
three or four categories. First are
incidents where there is threat to the
safety of passengers. For example,
when an Express train left Calcutta,
the alarm chain was pulled and the
train was stopped and a third-class
compartment was looted. This hap-
pened about 50 miles from Calcutta.
That is, I Dbelieve, the Mokameh
Expresg and that was a subject on
which some information was given.
Recently, between Lucknow and
Mogulsarai, a passenger train was
stoned. ‘The reason given was that
some of these passengers were not
given tickets, that the train was over-
crowded and the angry passengers
pelted stones. The result was 70 pas-
sengers received serious injuries.

A d'fferent type of offence also hap-
pens. To that, I will come later on.
In this connection, what I would like
to say is, where such things have hap-
pened in the past, those areas must
be alerted. Another suggestion which
1 would like to make ig this. There
are certain Express trains which
travel in a particular area after m'd-
night. The hon. Deputy Minister
Shri 8. V. Ramaswamy also will bear
me out that three immportant Express
trains leaving Madras, pass, after mid-
night, Vriddhachalam and they reach
Tiruchirappalli before 3 o'clock or
4 o'clock. This is a very opportune
time for people who can pilfer, people
who can indulge in thefts. Such amall
thefts are very much on the increase.
That particular area can be alerted
1t the Railway administration is vigie
‘Iant enough, they will be able to find
out such areas and these instances of
fhetts ean be minimised. On this
mmmt.!donotpmh

much further.
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The sacond point is, where the reils
way employee himself wants to do his
duty, I think it i3 the important duty
of the Railway administration to give
him the maximum protection. I
remember the particular question 3
raised in the House how enough pro-
tection was not given to the Assistang
Station-master who was doing his
duty in Madras. In the Kodambak-
kam station, on the 8th October, four
persons, in broad daylight at abou$
1 p.u«., surrounded the Station-master
and knifed him and there was no pro~
tection at all. There was no watch
and ward and there was no railway
police also. The Deputy Minister said
that the four persons were running
amuck and we cannot be bothered te
give protection to all these way sxide
stations. Surely, I think, it is the
responsibility of the administration te
give protection to these conscientious
employees. What has been done to
this particular employee, I would like
to know.

Another instance is, where am
employee wants to do his duty, exter-
na)] pressure is brought upon that
particular employee for having done
his duty. Many instances I can give.
1 will give only one inswance. In the
Southern Railway, there was a Ticket
Collector who was a very conscien-
tious man. He will not allow any one
without seeing his pass or ticket. This
happened in a station, Sankaridurg
near Salem. The poor man who
refused to show his t'cket or pass
happened to be an important persoma
locally and what happened is, he is
facing trial under various sections of
the Indian Penal Code. I would like
the hon. Minister to check the pousi-
tion. 1 understand that certain Mem-
bers of Parliament also took up this
issue for prosecuting the poér railway
employee who was doing his duty.

Another instance, I can mention. It
was brought to my notice four moaths
ago. Here it is not an imporiant
peraon, but it was the police. This
particular Inspector wanted a police



79 Diacusrion re:

officer who was travelling to show
his ticket. Of course, it was too much.
The police officer immediately protest-
ed and he is also facing prosecution.
It is in the Olavakot divigion. The
name I can give and the details I can
give to the hon. Minister. It was
fuiséd in this House also how a
patticular Inspector or Ticket Exa-
mdneér, for having checked up a
Police Inspector who was travelling
Wwithout ticket in the First Class, was
subsequently assaulted. He was pro-
secuted and he was put in the lock-
up and even bail was refused. I
remember that was also brought up.
What 1 would like to mention here
is, let not the police take it into their
head that because they Happen to be
police officials, they have got perfect
¥berty to harass these employees. I
have mentioned three instances. Many
more, 1 can give. Protection also must
Pe given to these honest employees
who are doing their duty, from harass-
ssent from the police officials.

The next type is this. There have
been several recommendationg and the
won. Minister of course knows these
recommendations. So far as night
patrol duty is concerned, 1 believe
there was a recommendation in the
Enquiry Commission regarding the
Ariyalur accident that two watchmen
should be sent in groups, not a
sngle watchman. I do not know
whether it is being followed today.
1 know,—it was a very pathetic case
also—in October or 3o, one Class IV
employee, on night patrol duty,
reminded me of this particular recom-
mendation of the Ariyalur Enquiry
Commission-—a month later, the report
was that he was knocked down by a
night train. Whether he was knocked
down by a night train or whether he
was brutally murdered, God only
Mnows. The worker who raised this
is Chinnamayan of Tirumangalam.
After a month, he is not there to tell
me what has happened. This recom-
mendation also must be taken up
seriously. I belleve this has been
raised by all the trade unions. Very
recently, even when the Southern
Railway Labour Union met in their
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Executive in Golden Rock on the lat

and 2nd of this month, they suggested

that this recommendation must be

taken up setiously.

Another instance is this. There are
certain persons who break the Ilaw
and cross railway lines. When the
person who crosses the railway lines
happens to be an influential person,
the might patrol man or watchman
gets into difficuities. I can mention
an instance in Podanur. This happen-
ed four months ago. Two night patrol
men suspected a particular individual
So they stopped him. Nothing much
happened. The next day the railway
sub-inspector sent for the two watch-~
men and they were kept in custody,
and they were told not to interfere
with that individual. I am told s
case is now pending against these two
men before the sub-magistrate’s court
I do not know who 1s going to defend
them.

Then there is the third aspect.
There are also other employees who
are very much associated with the
railways. The RMS are involved im
accidents. The RMS Employees
Union, their all-Indian federation, has
been demanding that proper RMS
vans should be provided. This has
been a continuous demand in the
Southern Railway. Particularly from
Madras to Madura in the Trivandrum
Express they wanted the T-9 service
should be extended. They wanted a
bigger, more convenient and comfort-
able mail van, and that mail should
not be placed in places other than the
mail van. What is it we find?

On March 12 in Tundia the RMS
guard, the RMS peon and porter were
found brutally murdered, and to this
day we do not know what were the
defects 1n this mail van which allow-
ed the murderers to get into the com-
partment. To this day we do not
know what has happened. The only
thing that we know is that six men
have been arrested. It may be that
one or two of them are also postal
or railway employees. The case is
pending, but what we would like to
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xnow is whether thare was any defect
in this van, whether it was a proper
RMS van, or whether it was a rickety
wvan which could not be locked from
inside so that persons could get inside
and murder the RMS men. This is
a point on which we are not getting
any clear reply.

Shri Jagjivan Ram: That you will
get after the case is over,

Shri Tangamani: This morning it
eame up, and the hon. Minigter of
Transport and Communications said
that the matter was under investiga-
tion. The matter as to how these
people were murdered may be under
investigation, but as to how the per-
sons were able to get into the van,
whether there was any defect in the
van, needs no investigation. I hope
the hon. Railway Minister will be able
to throw some light on that.

There is also another point which 1
consider to be important. Thefts have
been on the increase after indepen-
Bence. In the pre-war period thefts
took place mostly within the com-
pound of the station. Thefts by way
of breaking the wagons started during
the war period, and hence it was dur-
ing the war period there were orders
to shoot persons at sight. In this
connection, I would like to mention
certain suggestions which were given
t0 me by a railway employee who has
put in 44 years of service. This is
what he says.

After independence thefts have
reached such a pitch that neither the
railway police nor the railway protec-
dlon force is in a position to check
dhem. Crores of rupees are paid to
the owners of property stolen. Thefts
cannot be detected because there are
certain other internal conditions which
have to be set right. There is also
A deliberate attempt to suppress evi-
densce. Where the case happens to be
of railway property—and I mentioned
certain circumstances of what happen-
#d in November, 1086 and November,
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1857 in the Peramibur Workshops—
honest persons who try to catch tha
thieves are transferred to distant
places as inefficient men,

Now, the Home Ministry has started
a vigilance organisation in the rail-
ways since the last two years. Evecy
unit has got a committee consisting of
a vigilance officer, an assistant, 20 {o
25 inspectors and one sepoy under it
These are to investigate bribery cases
or thefts of various kinds, This
department has now fallem a prey to
what it was going to remedy.

So, this officer suggests that the
vigilance officer should be a Superin-
tendent of Police. Under him there
should be three inspectors, five retir-
ed station masters, three permanent
way inspectors, nine retired police
inspectors. The officer must be invest-
ed with the power of dismissal or
discharge of the defaulter. Retired
officers should be taken because they
alone will dare to arrest gazetted offi-
cers since they do not go back to the
parent service. Their period may be
two years, or it may be revised. This
18 a serious suggestion by a railway
employee, and I commend this to the
Minister for what it is worth.

Lastly, the hon. Minister will agree
with me that not only the public but
the employees also must be taken into
confidence, We cannot take the
employees into canfidence by just
discharging them without even assign-
ing reasons. Of late, the application
of rule 148 of the State Railway
Establishment Code is very much on
the increase. Even men who have put
in 23, 29 or 30 years of service are
dismissed without any enquiry. I will
mention three instances. Driver K
Raju of Villupuram, Station Master
K. R. Thyagarsjan of Cuddalore and
Station Master N. R. Venkataramss
of Trichy who have put in more than
20 years service have been dismissed
without any enquiry under rule 148
of the State Railway Estabiishment
Code.
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In paragraph 183 of their 24th
report the Bstimates Committee have
recommended thus:

“The Committee are glad to
Joarn from the recent budget
speech of the Railway Minister
that a scheme will be drawn up
to associate workers in the mana-
gement and the running of the
Railway workshops and that a
proposal ig being considered for
sending a team including repre-
sentatives of workers to other
countries, where such participation
of workers in management has
been tried. The Committee re-
commended that these proposals
should be pursued vigorously.”

And this is what the Railway Ministry
says:

“This is being done now by the
Ministry of Labour and Employ-
ment, and this item is being
transferred to that Ministry.”

The reply of the Labour Ministry is
stil] awaited by the Committee.

What I would like to say is this.
There is now the Staff Council. Elec-
tion takes place and it is functioning.
At each level, at least at the divisjon-
al level and at various key branches
f we can have these staff councils. ...

Shri Jagiivan Ram: What has it
got to do with the present motion?

Shri Tangamani: If the hon. Minis-
tet would bear with me, I can tell
himn also how certain thefts can be
detected. Certain officers who are to
detect thefts know such a thing is
going to happen. Such things will be
divulged to the Ministry if the waorkers
are taken into confidence. Such
things are also happening. In certain

areas the workers freely talk about
mamul,

kel Jagiivan Ram: 1 will always
welcome any information from them.
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Shri Tangamani: I will convey this
to them. So, this workers’ participa-
tion in industry and consuiting them
at different levels will not only give
confidence to the employees; it will
give confidence to the travelling pub-
lic also and those who are entrusting
their goods to the custody of these
workers.

So, my submission will be that those
steps which they propose to take as
mentioned during the last session
must be taken seriously. Secondiy,
the areas where such thefts take place
must be earmarked and special atten-
tion paid to them. Thirdly, the rail-
way employees must be given full
protection not only from certain
cantankerous superiors but also from.
the railway police. Fourthly, the
railway employees must be given pro-
tection from certain political forces
and certain important individuals.
Lastly, at different levels railway
employees should be associated in the.
management and aiso in the adminis-
tration. The co-ordination between
the railways and Posts and Telegraphs
must also be taken up much more
seriously particularly for the safety
of the RMS employees.

Shri B. Das Gupta (Purulia): With
an apology to the hon Railway Min-
1ster.

An Hen, Member: Why start with
an apology?

Shri B. Das Gupta: I may just
begin with an M.P.’s story.

Shri V. P. Nayar (Quilon): Every
M.P. has a story to tell

Shri B, Das Gupta: A letter was
published in the Amrita Bazar Patrika
on the 11th November by Mr. Prafulla
Chandra Bhanj Deo, M.P. I think he
is a Member of the Rajya Sabha. I
am reading the relevant portion from.
his letter:

“On the 4th November night
while travelling from Banaras



285 Discussion 1o: 1§ NOVEMBRER 1088 Insecurity of

{Shri B. Das Gupta}

station to Howrah by the Banaras
Express, I was robbed in my first
class compartment of property
and money worth one hundred
and fifty. My wallet contained
Rs, 70 and my gold Parker foun-
tain pen was worth Rs. 80. Both
these articles were under my
pillow at night and the contents
of my wallet and my gold foun-
tain pen were gone in the morning
with the culprit. The culprit was
a dark thin Bengali passenger
who told me he was a disciple
of a sadhu.”

An Hop. Member: Member of the
:Sadhu Samaj?

Shri B. Das Gupta: That is not the
most important thing.

That he had lost Rs. 150 worth of
money angd fountain pen is not a very
important factor. The most important
thing is what 1 am coming to
presently.

“He got into my four-seater
compartment at Moghalsarai and
told me he was travelling to
Jhajha, as he was 1n Railway
service. This fellow got off at
4 A.M. somewhere as the train was
stopping frequently at odd places.
The chains for stopping the train
were not functioning pro-
perly..."™.

And it is the assertion of an MP.
that the chains in the Banaras
Express were not functioning pro-
perly.

dition of the alarm chains

of life in 3
Railway Yravel
Shri B. Das Gupia: This is the con-
in the
trains.

“ ., .. as the train was stopping
for a short time at regular stations
but for long periods at deserted
places where there was no statios,
it was impossible for us to gt
off anywhere t0 be able to make
our report or point out suspiciovs
persons to anyone.

Two other gentlemen got inte
our compartment after mid~
night... One of the two gentle-
men occupying the upper bertk
was Mr. Gyanoo Singh, Panchayat
Officer of Dumka, Santhal Par-
ganas. Seeing me completely
stranded he very kindly lent me
Rs. 10. At Jasidih station, we
tried to contact . . .”

~Now, we are coming to the police.

. the GRP. Much time was
wasted as no one seemed to be
at his post, and the TTC's did not
bother themselves much about our
troubles or difficulties. It was
learnt, the Sub-Inspector, GRP,
Jasidih was fast asleep at this
time and Mr. Gyanoco Singh's
repeated requests to subordinate
police officers to wake him up
were quite fruitless.”.

I would request the Railway Min-
ister to wake up these officers and

ask them to be alert about passen~

gers' distress and complaints.

“Mr. Gyanoo Singh’s repeated
requests to subordinate polica
officers to wake him up were quite
fruitless”.

“ . .. either and in most of the
third °1":; ‘eont\pu}'lt‘:?mts there So, the one was a Government offi-
Was no chain at a cer, a well-placed panchayat officer,

X and the other was an M.P., and thess
-And mind you, it was not a local pas- two together could not wake up the
senger train, but an express train from railway officer in order that they may
‘Banaras to Calcutta. file their complaint before him,

Shri Jagjivan Ram: Many chains Shri V. P. Nayar: He was doing
have been semled. Kumbhakama seve.
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Shri B. Das Gupta: Then, he goes
on o aay

Meanwhile, the train started to
‘move. Mr. Gyanco Singh tried to
puiil the wire substituted for the
‘wsual chain in a third class com-
partment, close to us, but it would
ot work.”.

' 7
Just see the condition of the railways.

Shri V. P. Nayar: Oh! what a tra-
gadyl

Shri B. Dag Gupta: And this has
been written by no less a person than
Mr. Profulla Chandra Bhanj Deo,
Member of Rajya Sabha.

“He kindly helped me to get
into this third class compartment
in the moving train and advised
me to report to the GRP at
Madhupur, the next station. At
Madhupur station there was great
confusion. The GRP police was
contacted there with great diffi-
culty. 1 was given a small piece
of paper to make my report,
standing in front of my compart-~
ment on the platform. They (the
GRP) took the leather bag with
the papers—left by the thief in
my compartment—but gave me
no receipt for this. As the train
was gathering speed ailso, there
was no time for me to ask for a
receipt for this from the GRP.
This is how First Class passengers
have to travel in independent
India.”.

1 do not require any explanation,
nor do 1 require any reward for
passing this on to the hom. Minister.
This is the condition in our railways.
I would submit that theft, robbery
and such other incidents should be
wiped off completely from the rail-
ways. But I know that that iz not
possible. While there are dacoits and
there are robbers and thieves in our
country generally, such incidents will
be taking place, but the point here is
that these Incidents are occurring
more and more because of the fact
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that the persons who are in charge of
security,—whether they be the GRP
or the railway constables or the rail-
way officers,—are practically asleep.
They are not mindful of their busi-
ness. That is the difficulty.

‘It is not possible to guard a whole
railway by Protection Force or by the
police. It is not possible to guard the
whole track. I admit that. But if it
is possiblie to wake them up, if it is
possible to make them mindful of
their duties more and more, then 1
think these incidents will occur less
and less. And that is the point which
I would request the hon. Minister to
give his attention to. I feel that if
proper steps are taken in the proper
way, these incidentg can be checked.

As regards their negligence, I would
say this. It is a fact that the GRP or
the Government Railway Poiice are
under the States, and the Railway
Minister puts forward the excuse that
they are controlled by the State Gov-
ernments. That is true. But there is
also the Railway Protection Force. 1
have got personal knowledge about
their working. I have seen a goods
train running and how that train was
looted. The miscreants just discon-
nected the vacuum connection, and the
train stopped. There were two trucks,
one on either side of this train. The
Railway Protection Force with their
guns were standing about a hundred
or two hundred yards from the train,
and the goods train was being ran-
sacked like anything, and the trucks
were being loaded, and the miscreants
were just going scot-free. These are
facts, This is how the Railway Pro-
tection Force are discharging their
duty. If such be the condition, how
can such incidents be checked? I
hope the Railway Minister will kindly
take note of it, and will enquire into *
it and give exemplary punishment to
the sleeping GRP or ask the State
Government to give exemplary
punishment to the sleeping inspector
or whoever he might be. If that is
done in right earnest, and also when-
ever any such incident is brought to
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the notice of the railway authorities,
40 the notice of the Railway Minister
or to the subordinate railway autho-
rities, it it is properly enquired into,
then I think the situstion could be
remedied to a great extent. I say
this because I have brought many
such instances to the notice of the
railway authorities, both the State
authorities and the Chairman of the
Railway Board. But I regret that
nothing has been done.

15.5¢ hra.
{SERt BAaRMAN in the Chair]

As regards officers who work
honestly in the railways, I can cite
instances. But time is short and I
will just cite one instance. In Muri
Junction in Adra District of South-
Eastern Railway, last year, a ticket
collector arrested a passenger who was
without ticket. The railway constable
was standing by. The railway con-
stable asked the ticket collector to
let him go, but the ticket collector
refused, saying ‘1 will not let him go.
I will hand him over to the police.
Then let him be released or let him
go to jail’. The constable got some
money from that man and when the
ticket collector refused, he sassaulted
him. He beat him right and left; the
man was sent to hospital. There was
a great commotion over this incident.
I do not know what action the State
authorities have taken against the
constable. A dutiful officer who wants
to do his duty is faced by such
behaviour on the part of the railway
police.

I can cite scores of other instances
where dutiful railway officers—class
II and class II officers—have been
suspended for doing their Quties. 1
have brought several instances to the
notice of the railway authorities. It
the hon. Minister wants, I can give
him many such instances with docu-
mentary evidence and proof. Recent-
ty an ASM was suspended. If you
‘g0 into the record of thet officer, you
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will find that he increased uﬂm
revenus by stopping corruption

theft. Butvhnmthoruult?ﬂe
was suspended on certain fimky
grounds. I have already hrought this
case to the notice of the Genssal
Manager and the Railway Board. But
he is still under suspension, though
Ihnvebemmumdthatjusticevm
be done. .

Railway employees who are treated
in this way are afraid to come to .us
because if they approach us, they will
be censored by the higher authorities.
That is the tragedy of the whole thing."
In most of the cases, we also do not
dare to approach the railway autho-
rities because it they are suspended
or punished for this offence, we can-
not give any protection to them. If
we refer it to the hon. Minister, he
will refer it to the Railway Board,
who will refer to the General Manager
who in turn will refer it to authorities
under him. Then a report will come
in that hierarchical order, and thare
will be no remedy.

I think we should take cognisance
of this. Wherever any such instances
are brought to the notice of the rail-
way authorities, immediate steps
should be taken and severe punish-
ment given. The offenders should be
tried summarily and punished severe-
ly. Only by this there can be a
remedy.

There is another point, as regards
the railway staff on the wayside
stations.

Mr. Chairman: The hon. Member
should confine himself to the matter
under discussion, that is, how to stop
dacoities, thefts and other things,
instead of going into all other matters.

Shri Tangamanmi: The question of
the railway staff and their security is
also part of the discussion.

Bhri B Das Gapta: The subject for
discussion ia:

“insecurity of and dsnger to
litfe and property in railway
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‘teavel and protection of railway

staf? against police and other offi-

::h who violate railway
es....".

1 think officialg include railway offi-
«lals also.

Shri Jagjivan Ram: Then it means
promotions and everything!

- §hri B. Das Gupta: There are many
wayside stations; there are stations in
out of the way places. The Station
Masters and other staff at such sta-
tions do not have any protection.
I know that sometimes they are
robbed. Dacoities take place. The
dacoits surround them. They are
practically at the mercy of robbers
‘and dacoits. I suggest that in those
places the railway authorities should
.arrange to supply arms to those offi-
cials. I do not think there is any
harm in supplying them with
revolvers to protect themselves,

As regards the RMS staff who
travel in trains, they may also be
supplied with revolvers to protect
themselves, because they run the same
risk. Why should they not be armed
while they are on duty?

The main thing is that the whole
administration—whether railway or
non-railway—is corroded. Even if we
try, it will be very difficult to control
the administration. The administra-
tion is getting out of their hands. The
whole machinery is getting out of
their hands. But if Government can
feel the seriousness of the situation
now—it is not too late; there is still
time—if they can remodel the admi-
nistration, if they can reorient the
administration, if they can control the
administration, then there will be a
chance to remedy ail these things.
Otherwise, 1 fear the history of
Pakistan and the history of Sudan
may be repeated in India, If you do
not take this as waming from my
humble self.

Mr, Chairman: There iz just one
hour to go. The hon, Minister will
take half an hour. I propose to give
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chance to two hon. Members. I hope
each will take 18 minutes.

Pandit D. N. Tiwary: My reply will
take some time.

Mr. Chatrman: There is no nght of
reply. There is no resolution before
the House.

Shri D. C. Sharma (Gurdaspur):
Hon. Members who preceded me have
drawn a very alarming picture of the
law and order situation so far as it
affects the railways. One hon. Mem-
ber more out of imagination than out
of a sense of reality went so far as to
say that the whole administration was
corroded and that we should take a
warning from the ominous things
which have happened in certain other
countries and certain other regions. I
think this was nothing but a case of
imagination running riot. It was a
case of going very much outside the
pale of the discussion of this problem.
To say that everything is all right
with the railways so far as the secu-
rity of passengers and the railway
staff is concerned, so far as the pro-
tection of the railway property or the
property of the customers of the rail-
way is concerned, is, I think, not to
the point. There are many things
which need to be looked into and
tightened up. Many controls should
be geared up. All these things are
necessary and I think Pandit Tiwary
was well within his rights to draw the
attention of the administration to
those things. That there are murders
committed on the running trains and
in the station premises, no one can
deny; that there are robberies and
dacoities both on the running trains
and in the station premises, no one
can deny and we are all ashamed to
admit their existence. There are
thefts in the passenger trains and
goods trains. But the question is this.
Iz the law and order situation that
prevails in the railways worse than
the law and order situation that pre-
vails elsewhere? That is the question
to be taken Into account.
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To begin with, I would admit that
any kind of criminal activity, be it
minor or major, any xind of anti-
social activity, be it a murder, rob-
bery or dacoity or thefts, shows
socia] {ll-heaith It also szshows, # I
can put it hke that, adminmstrative
mecompetence and the inadequacy of
the resources to cope with the situa-
tion that prevails and also the lack
ot proper vigilance. All those things
are there 1 do not deny them. But
en the floor of this House, I was once
sold by the hon. Home Mimster that
s0 far as the law and order situation
in this country was concerned,
it eould compare favourably with
any country of the world
The law and order situation in this
eountry was much better than any
eountry in the world, though there are
break-downs of the law and order
situation 30 far as the railways are
eoncerned While I plead urgently,
most emphatically and most insistent-
ly for the tightening up of the super-
wision and all that kind of thing, I
would say that the railways did not
have ag poor a record as my alarmist
friends have made it out The MPs
are robbed But other people are also
robbed Then why should not the
MPs be robbed? If thefts take place
in the houses of other persons, I do
not see any reason why thefts should
not take place in the houses of the
M.Pa

An Hom. Member: You be robbed

Shri D. C. Sharma: It does not
mean that, if an MP is robbed, the
whole universe has come to an end
I am sorty for anybody who is
robbed, whether he is an M.P. or any-
body else I feel sorry for it; I feel
sorry for myself if I am robbed. But,
if an M P :s robbed and loses Ra. 120
because he was travelling i the
ecompany of a man who described him-
welf as a disciple of 8 sadhu 1 do
not know whether 1 should admire
the wits of the M.P or the wits of the
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min who described himselt W
diaciple of & sadhu. We ave '
persons who are occasionally obj
of such mishaps. But to tar the
way administration with this kind
a brush because & murder has taken
place somewhere.. .

Rgaén

Pandit D. N, Tiwary: [ protest;
there is no tarring. We have simply
drawn the attention of the railway
administration to these acts i
tightening up of the machinery.

8hri D. €. Sharma: You do not in-
terpret it literally. It is a phrase
which does not mean perhaps as much
as its literal meaning.

So, to tar the railway adminstration
with this kind of a brush, I think 1s
not justified All the same, I huve
said and say again that something
should be done and I have some cons-
tructive suggestions as to what should
be done regarding this.

In the first place, I would ask the
hon Minister to see to it that the GRP
becomes an independent body, coa-
trolled entirely by the railways I
do not know how this can be done but
I think the ingenuity of the Rail-
way Minister can be depended upon
to do something so that GRP does not
serve under two masters All the ills
that have been powmnted out on the
floor of this House show that the
GRP is serving two masters at one
and the same time and therefore, it
s not as wigilant about its work in
the railways as it should be There-
fore, the first thing that should be
done is that the GRP should be
brought entirely under the control of
the radlway administration. If the
railway administration can have a
railway protection force for doing
various things, I do not see the
reason why this hody cannot be con-
stituted to look after the welfare and
the security of the passengers and
others.

My second suggestion is this. We
have recently instituted a mobile unit.
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My friend over there was ref
® the out of the way stations.

e from 3 place which could be
described ag situated near an out of
way station. I know sometimes on
brarnch line thefts have occurred
those thefts have done some kind
and put fear into the hearts
e rallway empioyee. Our su-
should have some mobile
police so that these units can
long those routes and railway
hich are in a way removed
e centre of the rallway admi-
tion and from the centre of
aerban life. We have such a mobile
police unit in Delhi.

The third thing is that it should be
made compulsory for the railway staft
© be instructed in the use of rifles
end they should be given some train-
g Unless that is done, this will go

e
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to have this rifle training. They have
divided Delhi into certain zones and
they will give rifle training to any
person who is certified as a fit person
by an MP or a member of the Cor-
paration or by some body else. It
rifle training is necessary for the citi-
vens of Delhi, it is also necessary for
the railway employees who are work-
mg in so many places. Therefore, I
would ask the hon. Minister to work
out some scheme, by means of which
rifie training is made as wide-spread
amongst the railway warkers as
possible.

Sir, while I feel worried about the
murders that take place, about the
thefts that take place, about the
robberies that take place—ag a citizen
of India I feel as much worried
about them as my hon. friend Pandit
Tiwary or any other Member—I am
not going to say that all these thefts
that take place, whether it be railway
goods or goods belonging to passen-
gers, are on account of collusion bet-
ween the railway employees and the
anti-social elements. I am not going
to make such a sweeping generaliza-
fion. All the same, [ would say that
sometimes they are the result of that
kind of collusion. It is not something
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new that I am saying; 1 think the
Enquiry Committee over which
Acharya Kripalan! presided also had
something to =ay on that subject
Therefore, while you have to keep a
watch over the anti-social elements in
the country you have also to keep a
watch over your own employees so
far ms goods trains, godowns and other
things are concerned. I do not say
that you should keep a watch over
them like the police, but what I say
is that the Railways should have a
very intensive programme of social
education.

I know that social education is done
by the Railways. They have the
microphones and megaphones for
announcing the arrival and departure
of trains, even though it is very diffi-
cult for an ordinary passenger to
follow the announcements. Only a
lucky few can follow those announce-
ments; but even then it is good, it is
a step in the right direction. There-
fore, I would say that the Railway
Administration should take in hand
social education of its employees,
especially those who deal with these
things. If the right kind of educa-
tion 1s undertaken, other things will
become better than before I am a
great believer in education. I think
where the police fails, where other
agencies fail, education can succeed.
We need education of these gentle-
men as much as that of anybody else.

Sir, I feel unhappy to read all these
statistics. I am sure the Railway
Minister will look into all these things
But the most important thing is to
give the people, the passengers and
the railway employees some kind of
a new attitude as has been done in
China so that these anti-social activi-
ties will become a thing of the past

Shri Bose (Dhanbad): Sir, there
has been a good deal of discussion
over this subject. It cannot be denied
that there is something wrong in the
Railways in regard to these matters
If I remember aright, there was a
different system in the Railways pre-
vious to the Protection Force: there
was the Watch and Ward Then. as
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a result of discussion in this House
this Protection Force was introduced.
‘Therefore, I do not think that the
Railway authorities are sleeping over
it; they are also constantly thinking
over this matter. I also feel, as my
hon. friend Shri Sharma has just now
said, anti-social elements have very
much increased in number.

I have only one or two suggestions
to make. I find that the G.R.P. and
the Protection Force have got no
legal responsibility in regard to their
duties. If a package is stolen from a
station the poor clerk there is caught
hold of and not the man who was
actually guarding the package at the
station. There is no fencing at
stations. Sometimes no lock and key
is provided to keep things in safety.
1 think this responsibility should be
attached to the G.R.P. and the Pro-
tection Force; otherwise they go Scot-
free even though they are responsible
for guarding the goods at stations

Regarding passengers travelling in
trains, I think it is very difficult to
protect every passenger all over India
in every compartment of every run-
ning train. I myself had an experien-
ce. I was travelling in a first-
class compartment. I found a man
trying to snatch away a packet be-
longing to another man in the com-

partment.
Shri Jagjivan Ram: A gentleman?

Shri Bose: He looked like a gentle-
man. I immediately got up and I
did not sleep for another two or
three stations Both of us were
sitting like that for some time He
was getting down at every station—
probably looking up his companion
and talking to him—and coming back
T could not bolt the door of the com-
partment. Therefore, what 1 say is,
it is very difficult for the Protection
Force to protect every passenger. But
you can provide proper fencings end
lock and key for safety of goods at
all big stations, and thereby save the
raflway employees from unnecessary
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troubles. I had ocoasion to discuss
these things recently with some tuil-
way employees. They said thet arti-
cles remain on the piatforms without
any proper fencing. The guards ars
there to watch over those things for
the whole night, but if something is
lost the next morning the poor clesk
18 held responsible and the guard goes
Scot-free. Therefore, the law must
so amended that the people who
the things are held responsible. As
Shri Sharma said, the G.R.P. and the

is

tration, it would be much better. I
understand that only the local S P, can
appear before the courts for prosecu-
tion purposes. The Railway Police
also should have the right to preseat
their cases before courts. It is not
very difficult to make the necessary
changes in the legislation.

1 feel that responsibility, legal res-
ponsibility should be attached to these
people 1n the Protection Force and
the G.RP. If there is no such res-
ponsibility they simply come and go
away, they do not care for the station
master or other staff. Now the res-
ponsibility remamns with the railway
employees. That is a real flaw in the
whole Administration. Of course, as
I said, there are also more anti-social
elements now and, therefore, we shall
have to be more careful and watch-
ful

The Deputy Minister of Railways
(8hri SBhahnawaz Khan): Mr Chsir-
man, Sir, I am very grateful to the
hon. Mover of the motion and other
Members who have taken part in this
discussion which has served to focws
the attention of this House and
through this House of the whole coun-
try on this very important problem
of law and order on the reilways;
and the thefts, murders, all thess
things, which disturb the mind of the
public. We ourselves in the Railway
Ministry have been much concerned
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whenever there is any such incident
which disturbs the Railway Minis-
try. We might say we have been
concerned more than other people
because it happens either in running
trains or in railway premises and this
problem has been agitating and seri-
ously exercising the mind of the
Railway Minister and his Ministry. 1
might add that we have taken what-
ever steps were possible to collaborate
and to securc the co-operation of the
State Governments in curbing crime
wherever and whenever it comes to
our notice, Whenever they feel the
necesgsity for it, the Chief Security
Officers of all the railways mect the
Inspectors-General of Police of the
States and the General Managers
contact the Chief Ministers of Statcs
and they all try to meet the situation

Recently, only on the T7th of this
month, the hon. Railway Minister met
the Chief Ministers of all the States
where this question was also discus-
sed and whatever preventive steps
could be taken were fully discussed,
and I am very glad to tell the House
that we were assured by all the Chief
Ministers that they would extend
their fullest co-operation to us in try-
ing to curb arime on the railways

Nevertheless, I cannot refrain from
stating that therc was too much ex-
aggeration, and I might add, an
alarmist view was taken of the whole
situationn. 1 am very glad that our
hon. friend Shri D. C Sharma has
made my task very much easier.

Shri Tangamani: He came to your
rescue.

Shri Shahnawas Khan: He took a
very rational and balanced view and
he has made my task much lighter.
Whatever happens on the railways....

Pandit D. N. Tiwary: May I inter-
vene? One wrong impression has
been given, and that is by the speech
of Shri D. C. Sharma. This occasion
was not taken for criticizing the rail-
way administration. It was only an
oceasion to focus the attention of the

231 (Al) LSD.—T.
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railway administration and of the
Home Ministers of the States to re-
medy these defects. This view, that
they have taken an alarmist view, is
totally wrong. They have never
taken an alarmist view, We wanted
to put our heads together and find
out ways and means to check this
trouble.

If my speech was understood in
anyway like that, I am very sorry
that I must tell the hon. Minister of
Rarlways that perhaps he did not give
that much attention to it which it
deserved.

Shri Tangamani: The alarm signal
had to be given!

Shri B. Das Gupta: The small things
gather up and make big ones. As our
hon. Prime Minister has been say-
ing, the small things together make
a big thing.

Shri Shahnawaz XKhan: 1 submit
that whatever happens on the rail-
ways cannot be completely isolated
ifrom whatever else is happening
around us all over the country, and I
would like to read from the recent
report published by the Ministry of
Home Affairs, reviewing the crime
position in India in 1956, as compared
to the year 1955 This is what they
say:

“All heads of crimes excepting
counterfeiting showed increases.
The most noticeable increase took
place in offences against property
and in murders. The increase has
spread practically all over India™.

This is what the Ministry of Home
Affairs have stated in their report.

In the year 1956, there were 10,025
murders throughout the country, and
in the same year, the number
of murders on railways was 29; it is
28 compared to 10,025, I might say
that every day, the railways carry 38
lakh passengers. So, it is by no
means a very alarming picture.
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Shri Tangamani: Murder in a
railway train is not alarming® Has
it to be taken just as murders else-
where?

Shrt Shahnawaz Khan: Neverthe-
less, as I said in the very beginning,
even if there 15 one murder, that 1s a
matter for very grave concern, and
we do take a very serious view of
it, and it will be our constant en-
deavour to try and minimize crimes to
the extent that 1s possible

The hon Members who spoke today
on this motion talked about crimes
m passenger trains and 1n railway
premises, thefts in goods tramns either
while they are at the stations or
while they are running Also, they
spoke about the safety of the railwav
staff They also spoke about the
duties of the GRP, that 1s, the Gov-
ernment Railway Police, and of the
RPF There a little confusion-—I
should say, in  understanding the
duties which are assigned to thesc
Forces Under the existing arrange-
ments under the Conxtitution, the
responsibility for looking after the
passenger trawins and for looking after
the safety of passengers travelling in
trains and on the raillway premises
is that of the GRP which 1s contiolicd
by various States through which out
railways run This GRP again
divided 1into two parts one¢ portion 1s
tnown as the Crime Police, and thce
other 18 the Order Police The dutics
of the Crime Police are to detut
crime and to bring the culprits o
book and to prosecute them 1n varisus
courts ‘The Order Police has to main-
tain order on the railway premises and
to control traffic The State Gov-
ernments pay for the Crime Police,
but for the Order Police I might say
that annually we are paying some-
thing hike Rs 80 lakhs or perhaps a
little more

Shri Dasappa (Bangalore) Why
don’t you have your own force then?

Shri Shahnawaz Khan: Beside this
GRP, there was another force known
as the RPP—Railway Protection
Police. During the war tume, looting
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of wagons, murders and dacoities in-
creased and it was decided to organise
this force known as the RPP, Thelr
duty was to escort various trains.
When we reorganised the Railway
Protection Force, we took over the
duties of escorting goods trains from
the RPP, but, the duty of escorting
passenger tramns still rests with the
G RP, which 1s controlled by State
Governments

As has been pointed out, the Rail-
way Protection ‘Force had to be re-
organised i1n order to cope effectively
and efficienctly with the ncreasing
1esponsibility which they were ex-
pected to shoulder Their jurisdiction
15 very limited and this thing was
fully discussed in this House Their
main duties are to rendet protection
to the railway property in railway
premises

Shri Raghubir Sahai (Budaun):
The hon Deputy Minister may tell us
whether he 1s completely satisfied
with the present arrangements of the
GRP and RPF

Shri Shahnawaz Khan: We have not
experienced any serious difficulties so
far As I will be explaining a httle
later, the increasc 1n crime 1s by no
means on such an alarming scale as to
wairant any major changes

I was talking about the Railway
Protection Force It has been orga-
mscd only to ensure better pro-
tection to property belonging to the
rallway or entrusted to them as
carriers and this force has been given
certain very imited powers of search
and arrest for that purpose; but i1t
has no powers or duties as such in
respect of thefts and robberies against
passengers and employees This force
has no powers of investigation, which
1s within the scope of police duties of
the State So, the RPF has been
reorganised and I have no hesitation
in saying that 1t has now been trans-
formed into an efficient and well-
disciplined force But their duties are
shghtly different from what hon
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Members seem to jmagine. It was
previously known as the Watch and
Ward. ...

Pandit D, N. Tiwary: What is the
use of spending so much money on
the RPF if it does not protect the
passengers?

Shri Shahnaway Khan: The RPF
was reorganised and at present its
strength is about 43,000 and odd
throughout India. We are spending
nearly Rs. 8 crores—Rs. 5.69 crores
to be exact—over the RPF.

I am very glad to tell the House
that there has been a distinct reduc-
tion, in the number of thefts of rail-
way property. I will give the figures
later on. There has also been an im-
provement in the number of compen-
sation claims that we have had to pay.
1 know that cases of thefts in collu-
sion with members of the RPF some-
times do occur; I do not deny it
Every person out of the 43,000 men
who serve on the RPF is not an angel
or saint or one who does nothing
wrong; far from it. Cases do occur.
An odd employee may collaborate
with outside thicves in stealing rail-
way property. It will happen in every
organisation, in even the best discip-
tined forces.

Shri Rajendra Singh (Chapra):
Why talk only of the employees?
Even the officers are collaborating
with the thieves.

Shri Shahnawaz Khan: That is a
new point. The hon, Member did not
speak when the motion was under
discussion. 1 think the idea has
struck him rather late.

An odd case might occur herec or
there. But, on the whole, I can assure
this House that the Railway Protec-
tion Force is functioning well and it
is improving day by day. And it will
be our endeavour to try to improve
matters as much as we can.

An hon. Member here has suggested
that the railways should take over
the Government Railway Police. That
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appears to be the main suggestion.
There are constitutional dificulties in
the way. Also, the crime taking
place within the railway premises
cannot be isolated from the conditions
existing in that particular area. It
is common knowledge that breaking
of vans, for instance, takes place in a
particular locality where certain type
of conditions exist. So, we have tried
to liquidate these gangs which live in
various arcas in very close collabora-
tion with the State police, whose res-
ponsibility it is to carry out investi-
gation and prosecute people. It is for
this reason that we cannot take over
the responsibility which at present de-
volves on the Government Railway
Police But the Railway Protection
Force is always there to give support
to the Government Railway Police
whenever it is required. Only re-
cently, one of my hon. friends was
talking about a running train dacoity,
1t took place, I think, somewhere near
Mughalsarai—Bharthana is the name
of the station. Some people got into
the compartment. On the way they
Jooted the passengers. As they were
trying to get away the Railway Pro-
tection Force arrived on the spot and
they caught them red-handed and
arrested them on the spot. They have
also had to shoot a number of people
who were breaking wagons. 1 am
sorry that we cannot take over the
duties of the Government Railway
Police under the cxisting conditions.

Some hon. Member—I think it was
Pandit Tiwary—talked about the
molestation of women in running
trains and all that. Some cases have
happened But, as I will quote from
the figures a little later, cases are very
few. There is nothing to be alarmed
about and in fact there is nothing
worth mentioning. Of course, women
travelling in trains are open to all
these dangers, but this is no more than
the danger of risk which & young
girl going to schoal all by herself in-
curs.

My hon. friend, Shri Tangamani,
read out my reply to a question; the
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steps that we had taken to ensure the
safety of pessengers and particularly
of women passengers. Their compart.
ments are put in the centre of the
train, the guard and other railway
employees have instructions to go and
watch that compartment at every
station and the latches or the catches
inside their compartments are kept in
order. These are the normal precau-
tions that we are taking.

He also said that the strength of
the Railway Protection Force and the
GRP was not enough. I have already
given the figure. We pay a little less
than a crore of rupees for the G. R
Police and spend a little less than
Rs. € crores on the Railway Protection
Force. 1 do not know whether our
Railway revenues would permit more
than this.

Pandit D. N. Tiwary: Parhament
can sanction one or two crores more
for the safety of the passengers.

Shri Shahnawaz Khan: Even 1f we
were to increase our Force three-
fold or four-fold, it would not be
possible to ensure absolute protection
for every passenger who 1s travelling
How can you watch every person’s
wallet or foundation pen 1n a com-

partment?

Shri B. Das Gupta: If they are not
asleep then something can be done.

Shri Bose: The difficulty arises when
the G R.P. do not co-operate with the
Railway officials 1n big stations That
is the most important point. They are
under the Btate Government and rail-
way officers do not obey their orders.

Shri Shahnawas Khan: As 1 said,
there may be some instances where
they have not co-operated very well
with each other, but on the whole the
arrangement 1s working satisfactorily.
Apart from a few odd cases that hap-
pened here and there, there is no
serioys situation that has developed.
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Shri Tangamani talked about the
protection that should be given to
R.M.S. employees. Of course, every
person travelling in a train must be
protected and specially persons who
travel in RM.S vans The case is sub-
judtce and at present, I would not like
to say very much about it. But he
would remember that in one of my
rephes, I had given out that amongst
the persons who travelled in that
R M S van were some postal employees
and one beautiful woman also

Shri T. B Vittal Rao (Khammam):
In the RMS van?

Shri Shahnawaz Khan: It was not as
if they had forced their way into the
compartment  They were probably
welcomed 1n the compartment. But I
would not say anything more about it.

Shri Tangamani: This 15 the first
time that we arc hearing about 1t. Last
time what we were told was that there
were threc men in the RMS van—one
was the man guaid, the other was a
peon and the thiid was a porter who
had no bus'ness 1o be there.

Shri Shahnawaz Khan: The fourth
Wds a4 woman

Shri Tangamani: Only when the list
of arrested persons was given, we came
to know that onc of them happened to
be 8 woman That 1s my recollection
of the reply It 1s for the first time
that we hear that one of the persons
m the RMS van was a woman.

An Hon. Member:
woman

A beautiful

Shri Shahnawaz Khan: Before 1 sit
down, 1 would like to give a few
figures about loouing and dacoities in
running passenger trains.

1955 1956 1957 1958

(Upto

August)

Western Ralway 19 31 37 15
Central Railway 10 1 7 20
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In 1958, there has been a steep rise
in the Central Railway.

1956 1 19$8
1953 195 QST(UgtO

North Bastern August)
Railway . 13 6 9 2
Northern Rail-
way . 7 X7 IS 13

Southern Railway: Nil during all
these years. Similarly in other Rail-
ways, it is 4 or 5 or two. As I said,
the situation is not so serious or
alarming ag it has been made out. I
might add that during these years,
there has been a very substantial
increase in the number of passengers

that are travelling and the goods that
are carried.

About molestation of ladies in
compartments, on the Western Rail-
way, from 1955 to 1958, for four years,
there has been a total of four cases.
On the Central Railway, there has
been only one case during the last
four years. The North Eastern Rail-
way has been very good: no case at
all. On the Northern Railway, there
have been seven cases. On the
Southern Railway, no case. On the
Eastern Railway, only one case. On
the South-Eastern Railway, there
have been two cases. On all the
Railways, during these four years,
there has been a total of 15 such
cases which, I am sure, the whole
House will agree, is nothing to be
alarmed about.

Shri Mahanty (Dhenkanal): May 1
seek a clarification from the hon.
Minister?

Mr. Chairman: Let him finish.

Shri Shahnawaz Khan: I the
House is interested in knowing the
number of murders, 1 would give.

Some Hon. Members: Sure.

Shri Shahnawax Khan:

1955 1956 1957 1958
(Upto
August)

Northern Railway 14 13 23 17
Southern Rail-

way . 1 1 Nobe kY
Eastern Railway 8 Nil 5 2
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1935 956 1957 1953
(Upto

August)

Central Railway 7 H 8 4

Western Rsilway 10 10 8 10
South Eastern

Railway . 2 2z 5 b
North  Eastern

Railway . 4 2 3 3

These are the total number of

murders that were committed on the
Railways,

The number of thefts of goods in
transit ig also showing improvement.

There i8 definitely a downward
trend. I might quote some of the
figures.
No. of cases of theft of goods
in transit
Southern Railway
1955 617
1956 479 a big decrease
1957 . 453 further improvement.
Western Railway
1955 . 927
1956 . 784
1957 . 776
North-Eastern  Railway
1955 . 708
1956 . S
1957 . 626

Here, of course, in the year 1957 there
has been a slight increase.

South-Eastern Railway

1955 . 2,857
1956 . 2,864
1957 . 1,833

There is a very distinct improvement
1n 1857 over the figure of 1956,

The area which now com-
rises the North-East

rontier Rly.
1955 . 207
1956 R ¥4 §
1957 - 195
Central Railway
1955 . 1,402
1956 . 1,087

1957 890
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Northern Railway

1955 464
1956 516
1957 587
Eastern  Raifway
19¢§ 2,784
1956 2,149
1957 3,141

On the Eastern Railway the position
18 not very satisfactory It has always
been rather unsatisfastory, but we are
taking steps to improve the position

Shri Tangamani: What i1s the com-
parative value of the goods stolen
and the claims paid” Any increase
or decrease?

Shri Shahnawaz Khan- I could
give the figures it 1t would not tire
the House

Mr., Chairman: He wants to know
the claims position

Shri Rami Reddy (Cuddapah) Is
the list read out just now about the
number of thefts complained of or
detected”

Shri Shahnawaz Khan: About the
claims that have been paid by the
rallways during the last five years
the figures are as follows

Year Rs
1953-54 2,89 22,804
1954-5S 2,55.45,116
1955-56 2,56,48 204
1956-57 3,32,79,455
1957-58 3,04,00,000

An Hon. Member: That 1s a distinct
nprovement!

8hri Shahnawazx Khan: Compared to
the preceding year, there 1s a distinct
mprovement—in 1957-58 over 1956-57

These are some of the figures which
Bo to prove that although some crimes
and thefts do take place, they are not
of & very alarming nature

In the end, I would like to thank my
hon fniend, Pandit D N. Tawary, for
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very kindly focussing the attention of
this House on this important problem.
For that, I am very grateful to him.

Shrl Tangamani; What about pro-
tecting those railway employees who
are doing their duty? That was also
part of the discussion which was raised,

Shri V. P Nayar: “They will get all
the protection”.

Shri Shahnawas Kban: Some of the
rallway employees have been molested
and sometimes assaulted, but that is a
thing which we have to take up with
the local police And wherever 1t has
happened, we have taken up those
cases very strongly with the police and
the State Government The incident
that happened at Sealdah recently,
where two TT E’s were arrested by a
police officer—not by the same officer,
but arrested by some other police
officer—for having charged a police
officer who was travelling m a higher
comparitment-—was referred to some
time back on the floor of this House,
and that question actually agitated the
minds of hon Members of this House
We took up that question with the
State police, but we could not proceed
very far because that case 1s sub-
jud'ce ‘The railway officials have also
gone to the court, and the police have
also filed a suit 1n the court In cases
which are sub-judice, we cannot do
very much

In cases where raillway employees
have given up their hves in perform-
ing their duties—and there have been
cases where raillway employees have
been killed while performing their
duties—we try and support theiwr
families as much as we can, and we
have been trying to provide suitable
jobs to their dependants if they have
any Apart from taking these matters
up very sirongly with the local Gov-
ernments, there 1s very little else that
we can do

Shri Tangamani: What about the
Kodambakkam station master?

Shri Jagjivan Ram: That case is
sub-judice.
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Pandit D. N. Tiwary: May 1 know
whether there is any constitutional
difficulty in extending the scope of the
Railway Protection Force for the safety
of the passengers and the protection
of the running trains, not goods trains,
but passenger trains, and if not, why
the Railway Protection Force are not
given to escort and protect the pas-
senger trains?

Shri Shahnawaz Khan: There are
gserious practical difficulties in taking
over the duties which are at present
being done by the Government Rail-
way Police.

I have said that in important trains,
particularly in the areas which are
known to be notorious, and areas
which are bad from the law and order
point of view....

Shri Jagjivan Ram: My hon. friend
comes from such an area.

Shri Shahnawaz Khan: .. .the pas-
senger trains are escorted by the Rail-
way Protection Force. I might also add
that in areas where the law and order
problem is not very satisfactory, some-
times, we do send our Railway Pro-
tection Force also to the various
stations. ...

Pandit D. N. Tiwary: If you send
them sometimes, that means that therc
is no practical difficulty. The difficulty
is one of adjustment only.

The Deputy Minister of Railways
(Shri §, V. Ramaswamy): We have
no powers of investigation That
depends on the G.R.P.

Shri Shahnawaz Khan: It happens
sometimes that when a dacoity takes
place at a station, and the station staff
are nervous, we then either arrange for
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the G.R.P. force to be stationed there,
or we send our own Railway Protec-
tion Force to go and patrol the =areas
in order to give them confidence.

Shri Dasappa: Why not re-examine
the whole position of the Inter-
relationship between the Reserve
Police and the Railway Protection
Force in consultation with the Home
Ministry so that there may be a better
intcgrated force which will look after
all the aspects of the case?

Shri Shahnawaz Khan: This question
has been examined in co-operation
with the Ministry of Home Affairs, the
present one 1s the most practical solu-
tion that has been found.

Shri Achar (Mangalore): With
regard to murders, may I know whe-
ther the Minister has got figures as to
whether any of them ended in convie-
tions, or whether any cases dropped
out without any detection? Did all of
the cases end in conviction, or some
were dropped without detection? Has
the Minister got any figures in regard
to these?

17 hrs.

Shri Shahnawaz Khan: That is a
very big job. As I said, prosecutions
arc launched by the local police and
we do not collect those figures. 1
might say that there are quite a num-
ber of cases that go undetected.

Mr. Chairman: The discussion is
now concludced.

17.01 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday, the
18th November, 1858.





